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     CENTRAL ADMINISTRATIVE TRIBUNAL
        JODHPUR BENCH
…

OA No.290/00173/2015

This, the 09th day of January, 2018. 
      
     
…

CORAM: HON’BLE MR. R.RAMANUJAM, MEMBER (A)
         HON’BLE MR. SURESH KUMAR MONGA, MEMBER (J)

…

1. Ram Swaroop Bishnoi s/o Shri Bhajan Lal Bishnoi, aged about 
48 years, b/c-Bishnoi, R/o Vill+ Post-70GB, Ward No.7, Ram 
Singhpur, Anupgarh, District Sriganganagar. (Office Address:- 
working as GDS BPM under respondent No.6).
2. Karan Singh s/o Shri Daya Ram, aged about 48 years, 
b/c-Rajput, R/o-Vill+Post-70GB, Ward No.7, Ram Singhpur, 
Anupgarh, District –Sriganganagar (Office Address:- working as
GDS BPM under respondent No.6).
3. Sabir Mohammad, s/o Shri Abdul Mazid, aged about 55 years, 
B/c Mulsim, R/o Vill+ Post-72 GB, Ram Singhpur, Anupgarh, 
District-Srigangaagar. (Office Address :- working as GDS BPM 
under respondent No.6).
4. Dharam Chand s/o Shri Jodha Ram, aged about 49 years, R/o 
Vill+Post-48 GB, Ramsinghpur, Anupgarh, 
District-Sriganganagar.  (Office Address :- working as GDS BPM 
under respondent No.6).
5. Amolak Singh s/o Shri Permindra Singh, aged about 48 years, 
b/c-SC R/o Vill+ Post – 17 GB, Srivijaynagar, District 
Sriganganagar. (Office Address:- working as GDS BPM under 
respondent No.6).
6. Chunni Lal s/o Shri Balu Ram, aged about 43 years, R/o Vill+ 
Post-Srivijaynagar, District-Sriganganagar. ( Office Address:- 
working as GDS MC under respondent No.6).
     …Applicants
BY ADVOCATE :  Mr.  S.P.Singh

     VERSUS
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1. Union of India through the Secretary, Government of India, 
Ministry of Communication, Department of Post, Dak Bhawan, 
New Delhi.
2. The Secretary, Ministry of Personnel, Public Grievances and 
Pension, Dept. Of Pension & Pensioner’s Welfare, Lok Nayak 
Bhawan, New Delhi- 110003. (Since deleted).
3. The Chief Post Master General, Rajasthan Circle, Jaipur-302007.
4. Post Master General, Western Region, Jodhpur.
5. The Director Accounts (Postal), D-1, Jhalana Dungari, Jaipur- 
302004.
6. Superintendent of Post Offices, Sriganganagar Division 
Sriganganagar. 
….Respondents

BY ADVOCATE: Mr. K.S.Yadav

ORDER (ORAL)
…
PER HON’BLE MR.  R. RAMANUJAM, MEMBER (A):-

   Heard. 
   

 2. Counsel on both sides submit that the matter 
involved in this OA is similar to the  one decided in OAs No.133, 
134, 135 of 2015 by order dated 09.11.2017 of this Tribunal and seek 
the disposal of the  instant OA accordingly.

 3. To a specific query whether the order of the 
Principal Bench dated 17.11.2016 passed in OA No.749/2015 (Vinod 
Kumar Saxena & Ors vs. Union of India & Ors) with 2 connected 
OAs had been complied with, it is submitted by the counsel for 
the respondents that the matter had been taken up before the 
Hon’ble Delhi High Court in a writ petition which is pending.

 4. In view of the above submission, since the matter does 
not seem to have attained finality, we are of the view that the 
ends of justice would be met if the applicants are permitted to 
make a representation specifically citing the order of the 
Principal Bench passed in OA No.749/2015 dated 17.11.2016 and the 
order of this Tribunal in OAs No.133, 134 and 135 of 2015 dated 
09.11.2017 and seeking identical benefits within a period of 3 
weeks from the date of receipt of a copy of this order. On 
receipt of such representation, the respondents shall consider 
the same in accordance with law and pass a speaking order 
within three months thereafter.

 5. OA is disposed of accordingly. 
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 6. At this stage, learned counsel for the applicants, Shri

S.P. Singh and learned counsel for the respondents Shri K.S. 
Yadav would also submit that similar OAs  No.136/2015, 137/2015, 
138/2015, 139/2015, 284/2015, 364/2015, 206/2016, 208/2016 and 211/2016 have 
been listed for various dates and they are the counsel in all 
these cases.  Learned counsel for the applicants submits that 
the applicants therein would be satisfied if the direction as 
above is also made applicable in all these OAs and the matter 
disposed of today itself.  

 7. Learned counsel for the respondents has no 
objection to it. 

 8. In view of the submission, OAs No.136/2015, 137/2015, 138/2015, 
139/2015, 284/2015, 364/2015, 206/2016, 208/2016 and 211/2016 are called.  
The direction issued in the present OA No.173/2015 as above is made
applicable to all these OAs i.e. OAs No.136/2015, 137/2015, 138/2015, 
139/2015, 284/2015, 364/2015, 206/2016, 208/2016 and 211/2016 and they are 
disposed of accordingly.

 9. A copy of this order be placed in OAs No.136/2015, 137/2015, 
138/2015, 139/2015, 284/2015, 364/2015, 206/2016, 208/2016 and 211/2016.   

(SURESH KUMAR MONGA)                                (R. RAMANUJAM)
           MEMBER (J)                                                      MEMBER (A)

Rss                                                                                                                
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